IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

0.A.No.89/93

BETWEEN:

K.Sidaanna

A+ND

-

AT HYDERABAD

1, The Superintendent of

Post Qffices,

Anantaput Division (Dist.),

Andhra Pradeshe

2, The Director General of FPosts,

New Delhi.

Counsel for the Applicant

Counsel for the Respondents

CORAM:

HON'BLE SHRI T.CHANDRASEKHARA

;--. "T_-(“\ux._7£>

|
i

: HYDERABAD |[BENCH

«2.1993

J
|
Date of Order: 5

REDDY, MEMBER (JUDL. ) |

.. Applicant

|
|

.o Respondeqts.

s Mr.Krishna Devam™

.. Mr,V.Bhimsnna

|

|

iy




e 2 .. | !

Oréder of the Single Member Bench deliveré? by

Hon'ble Shri T.Chandrasekhara Reddy, Member(Judl.).”
— i

This is an application filed under Sectiohilg of
the Administrative Tribunals Act t# direct the respé?dents
“to declare that the applicant is entitled to get thé1 Daily
Allowance for the pericd of training the applicant hgd under-
gone outside the headquarters and pass such other order or
orders as may deem fit ang proper in the cirCUmstanc%F of

the case, .

!iil

Today we have heard Mr.Krishna Devan, Advocate for

the applicant and Mr.V.Bhimanna, Standing Counsel forﬂthe

respondents,

In similar matters the Division Bench of thig
Tribunal and Single Member Bench of this Tribunal had dlrected
the responcents tc pay the Daily Allowance in accordance with
rules for the period of training ht!%ad undergone as Péstal
Assistant®. So, as the épplicant is similarly placed in all
respects to the applicants in this 0.A. similar direct%ons

as are given in the O.A.s are also liable to be given #n this
O.A. Mr.V.Bhimanna, Standing Counsel for the respondents
brought to our notice dddetter of Department of Posts-o% India

]
that ts issued from the Cffice of the Chief Postmaster ﬂcneral

5

A.P.Circle, Hyderabad dated 5.3.1992, Where in it is stated

that €@#@it "the Président is now pleased to decide that | _Aa

-

Daily Allowance will be admissible to the Central Government #
employees deputed for training prior to appointment to hqgher

posts", According to Mr.V.Bhimanra, as the applicanth4$

h
undergone training as "Induction ¢f P.A,s" training from”the

!

month of October 1991 to January 199%). In view of the |
instructions of the said letter that the applicant is noﬂ
L

entitled for payment of Daily Allowance as the instructié%s

|
therein have got only prospective effect. The averments in the

b 'll
|
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da i
0.A. would go to show that ghe applicant had submittpd his
; [
bill for Travelling Allowance and Daily Allowanceiépog?after

the completion of training on 10,1,1992 and the saip bill had beg

allowed only with regard to Travelling Allowance bﬁ%& and had
is

— p——

been rejected with regard to the Daily Allowance biddl. Ofcourséi

the said instructions in the letter dated 5.3.19Qaﬁfeferﬂto
above had come into effect only from the date of iéfue of the
said letter, Even though the instructions in the %éid letter
has got prospective effect in view of our earlierigudgements

we are not prepared to dis-allow the claim of the ?ﬁplicant

|

for Daily Allowance. Hence the C.A. is liable to ﬂF allowed .,E

as already indicated above, :
!

Hence we direct the respondents to reimburse the
. | .

applicant the daily allowance {Sg,whiéh he 1is entiﬁled in
accordance with rules for therﬁeriod of training ffbm 21,10.91

to 10.,1.1992 he had underwent at Mysore, If any p%yments had',;

| -
already been made the same shall be deducted from ? t of the

i
amount that is payable tn pursuance of this orders!cf this

Tribunal. This order shall be implemented within three months

H

from the date of the communication of the same. With the

above said directions C.A. is allowed, leaving theipartiés’to_M
|

1
o

bear their own costs.
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et
(T .CHANDRASEKHARA HéDDY)
MemberﬂJudl.) |

Dated: Sth Bebruary, 1993

(Dictated in Open Court)

To |

sa |

1, The Superintendent of Post Cffices, ! ;
Anantapur Division(Dist,)A.P. ;

2. The Director General of Posts, New Delhi. |

3, One ¢opy to Mr.Krishna Devan, Advocate, CAT,Hyd.

4, One copy to Mr.v.Bhimanna, £ddl,CGSC,CAT,.Hyd,

5. One spare copy. .
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IN wil CENDTAL ADMINISTRAVIVE THIBUNAL

1 )
Y LLD LA BkoCH AT HYDERABAD

THE HON'sLE VI V.NEECEDRI RAO :V.C.

AND

' THE HON'BLE MR, R.BALASUBRAMANIAN:M(A)

‘ .
| AND
| ‘ ‘ j J
THE HON'BLE MR.CHANDRA SEKHAR REDDY ﬁ-
s MEMBER(J)
AND

F THE “HON "BLE Fir
DATEL: § -] 1993

i : -
1 .
} i
; ! OKRDER/JUDGMENT 3
!i .
.f : R.P./C.R/M.A.'NQ.
J1: . in
l 9. A Ne, Léc\ c"s .
f I'.A.Ne, - (W.P.No.
i
'i!
f _ | Adnitfed and Interim directions
; . issued, :
/ ’ | Allowed
I! - ‘-;-___A
;[ Di spoged of with direetions

rJ) f Lismissed as withdrawn

' f : Di sm ssed.

; ‘ ; : Dispissed for default

. . ) Rejected/Orddred
No order as to costs
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